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In. The Cen - tra -1 Administrative Tribunal 
GUWAHATI BENCH : GUWAHAT'J 

. . 
	OItb1I SHEET 
APPLICATION NO / qO7( ) OF 19 

Appkcant(s 

Respondent(s) 

Advocate for Applicant(s) Px. iY 
t*. 

Advocate for Respondent(s) 

A-0 C 

\ 

Notes of the Registry 	Date 	 Order of the Tribuna' 

Both the counsel pray for 
adjournment.' List f or. consideration 

	

of, admjssicn on 24400. 	

/ 

on the prayer of Mrs.N.D.GOSWami 

on behalf of Mr.M.Chanda, learned 

counsel for the applicant, the case 

is adjourned to 5.5.00 for considera-

-tion of admission. 

mei'er  

On the prayer of MrM. chanda, ' 

learned counsel for the applicant, tjhe 

date for admission ' is preponed t I 

28.4.00. Mr B.C. Pathk, learned Addl' 

C.G.S.C. has no obj4tion. List, f.of( 

	

consideraton of adis s 	on 28 4 oo 	1 
Nember 

r km 



O.A. 125o 2060 	

11 	1 
'5. Notes of the Registry 	Datej, 	OrderoI the Tribunal 

28.4.00 
Several adjoirnments have keen 

4ranted for consideration of admission. 

However, to-day Mr.B.C,Pathak s. Add.].* 

c.G.s.c* sunits that he has not received 
* 	any instructions. Mr.Chnada learned 

counsel for the applicant opposes fur-

ther adjournment.. However, after hearing 

of both sides case Is adjourned. to 

5.5.00 for consideration of Admission. 

Mr 
DR 

5.5.00 	 Sri M. Chanda learned counsel 

for the applicant. Sri B.C.Patliak, 

learned Addi. C.G..S.C. entered 

appearance on behalf of respondent 

No.s 1 to 5. Learned counsel for the 

applicant may hand over the copy of 

application alongwith annexures within 

a week to the learned Addi. C.G.S.C. 

List 	on 	25.5.2000 	for 
consideration of admission. 

Member(J) 

trd 

• 	 S  

- 

• 	
•c.e—c_) 	•1 - 	- 

"I 

	

1.6.00 	 Prent: Hon'bie Mr.D.C.Verma, 
Judicial M'ber. 

L  

' S  

	

S 	
Heard Mr\MChanda learned counsel 

for the applican\and Mr..B,C.Pathak, 
• 	 learned Addl,C.G.sç. for the respon- 

- dents. 

Application is adzçted. Issue 

Inotice on the respondents\ registered 
post.' 	 . 



0.A. 125 of 2000 

Order of the Tribuna' 

cbi aId. //°'° 
11c1 27 4 4zdLffl / 
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Lc' ft/o-b 	
V' 

-1 
of the Registry 

7 • • 00 
• PresenJ

er*

on'ble Mr.D.C.Verrna, 

Judicial M 

Heard Mr.M.Chanda,learfled counsel 

•for the applicant and Mr.B.C.Pathak 

learned Addl.C.G.S.Co for the respon-

dents1 
Application is admitted. Issue 

notice on the respondents by registered 

post. Written statement within 3 weeks. 

List for* written statement and further 

orders on 2296.00. Copy of the applica-

tion to be served on the other side 

by to-morrow. 

Member(Judicial) 

im 

22 e 

/7r9c-' 

L (--  
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• 	':, 2- ' // - 

21.11.0 	Mr.S. az-ma learned counsel' appea- 

ring on behalf of the respondents prays 

for time to file written statement. 

Prayer is allowed, List on 22.12.00 fort 
written"statement. 

Vj.ce-chai-aan - 
.11  

im 
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0. R.125 o P 2000 

Order of the Tribu,na 

Un ine priyer or Learnea eounsei 

:the respondents four weeks time 'i's allowed 
for filing of written statement. List on 
24.1.01?or orders. 

4mb e VkChairrnan 

X4st on 22.2.01 to enable the 
respondents to file written statement. 

4enber Vice-Chairman 	_ 

N to the Regithy 	Date  

22.12.01 

l-&k- 
' rt 	 ' 

S 
	

im 

24.1,01 

t4 	 4 

- ku 	Q,iLz1 

un 

31 

Shilior 
List on 23.3.01 to enable the res-

oondents to file written statement. 

Member 	 Vice-Chajrrp.D 

pg 

23 .3..0 

.4.31 

is 

iiet on 30.4.01 to enable the res-

pondents to file written statement. 

	

Member 	 Vice_Chairman 

NO written atstem.t so far ri1.d 

The case is in 1999. The case be listed 

for hearing on 1.6.01. The respondents 

may Liie written statement within 3 wks 

	

Plember 	. 	 VLCS.hairmsS 
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esqf the Registry 

H 
O.A. 125 of 2000 

04A4125 of 2000 

Date 	 Order of the Trbu na 

30.5.01 	 ....... 	. 	 ., 	- 	- 	- 
Nowrltten Statement flas so tar filed 

	

nor any Step so far taken. 	/ 
•i4st the case for hearingon 27.6.01. 

The respondents may file written tatment 

within three weeks from toda. 

Vice-'ChajzTnafl 

1 

, 'm4 \A 

Mr 	: 
bb 

27. 6.01. No written statement has been' 
o'1 

though several time was granted. To-day 
A 

also the learned counsel for the respond. 

dents prays for time for filing of 

written statement. Prayer is allowed. 

List on 1.8.01 for orders. 

VicChajan 

01-08-01 It is a látigation od 1998. This 0.P. 

came from Cauhati High Court in 1999. and pending 
(Ai.- f- _,,..- 

here since 2000. The respondents ha
f 
 taken t*ee 

times for filing written statement. No written 

statement has ?iled till date. Now th:case be 

listed for hearing. The respondents may file 

records if any. 

Ust on 11-9.'.2001 for hearing. 

rman 

Prayer has ben made by counsel for the 

respondents for short adjournment. Mr.f1.Chanda, 

laarnd counsel for the applicant, has no objcct4 

ion to the prayer. The case is accordingly 

adjourned to 25/9/01 for hearing. 

.' 11ember 	7 	 JlIba-L.hai.rman 

3\o• 	 QL'A- 

mb 
- 	1g.01 

mb 



O.. 125of 200O 

Notes  feRirJTDate( 	 Order of the tritia 	- 

+ 

5.9.01 

25.9.01 

4. 

Passover for the day. 

Member 	 lfil~:~biaxman 

41 ,  
List on 1 2/10/01 for hearing. 

Member 
	

Vice-Chai nan 
nib 

12.10. Mr.13.C.Das learned counsel for 

the respondents has again sought for 

little accommodation for placing the 

records before us. Prayer is accepted . 

List on 12.11.01 for hearing, failing 

which the hearing will proceed without 

records. 

lc ((\ Mnbek 	----- 	 Vice.Chaizman 

This is an old case of -1998. Initially 

the applicant moved the High Court. The High.-

Court Iy oder dated 6.10.1999 transferred 

the application before the Tribunal. The 

respondents did not file written state m ent 

fort long and finally the case was fixed for 

heriig. The respondent Nos.3 4 and 5 submitted 

their written state m ent. In the written 

sttement the respondents mentioned about 

the annexures, but none of the annexures were 

annexed in the written state rn ent. W called 

upOn the learned counsel for the applicant 
f01J submitting the annexures, but the learned 

counsel for the applicant expressed their inability 

since those were also not furnished to the rn. 

Earlier also we directed them to fur9h the 

records. The records are also not made availabl. 

In the circumstances we order the respondent 

-" 

' 	 - 

e 

* 	3,LtZcI  
c j Q 

12.11.2001 
-J 



1 	 1 

Notesof the Registry 

• O.A.No.125/2000 

Date o - ruer of the Trbuná1 

12.11.2001 

No.3, 	the 	Director, 	Navodaya 	Vidyalaya 	Samiti 

to cause production of all the connected recrods 

in the next hearing through a responsible officer 

of the Administratin on the next date. 

• 	P.st 	up 	the 	matter 	for 	hearing 	on 

6.12.01. On that day the respndents are ordered 

to 	place 	all 	the 	connected 	records 	through 

an authorLsed responsible officer. 

A copy of the order may be furnished.  
to Mr S. Sarma, learned counsel for Member 	 Vice-Chairman 
the respondents. 

l,6*12.20011' 4r.B.C.DaS, 	 learned 

By Order J~ Counsel  apearing for the respondefltS 
Al 

that this is a part heard matte / \ stateS 

0 and should be taken by the Bench con- 

/ 	
stituted by the Hon'ble vice-Chairm 

and Hon'ble Member W. 

All 
tist the case on 3.1.2002 for 

hearing before the Bench constituted 

• 	
• 

by the hon'ble VIce-Chairman and 

Member (A). 

• Memër (J) 	 Member 

• bb 	/ 
i ' 3.1.2002 	 This 	case 	is 	pending 	for 

• 	 I. adjudication 	since 	2000. 	The 	applicant 

1 originally moved the Hon'ble High Court by 

• 0 way of Writ Petition in the year of 199.. 

The case was later on transferred to this 

• 	 • . 	 Bench. 	 • 

• The 	respondents 	submitted • is 

• 	

0, 	
1 • 	 .• 	

• 	 Cd.. 
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Notes of the Registry Date 
• 	

•• 	 rder of the Tribunal 
• 	 • 	 . 

written 	statement c curiously 	he 
• 	 . . 

	 ocurnents 	referred 	in . the 	written 
• • . .. •• tatement were notannèxed in thewrltten 

tatement though cited By our order 

ated 12.11.2001 the' : respondents were 

iven opportunity to produce the records. 

• 

 

he respondent No.3 	the Director, 

'Tavodaya Vidyalaya Samiti was directed to 

ause production of all connected records 

in the next hearing 	through 	 a. 

IresPonsible 	officer. 	Despite orders 
Itecords are not produced.  Mr.S.Sarma, 

• • 	. 	 learned 	counsel 	appeariig 	for ,  the 

respondents submitted that he intimated 
- . 

- 	 .. 	 . . 	 . 	 • 	 ,. 	 th Deparment for prdduction of records 

and  a cpy of the orderwas sent •• the 
____ • 	

. •.•;:.••- 	 J'Depatmenti but neither records produced 

l nor any t. instrucion . received. In this 

circumstnces, the case had £0 be 

adjourned 

• 	 • 	 The 	respond efltt 	No.3 • the 

Director/i  NavodayaTidyalaya S.amiti is 

• 	 now ordered to appear before us 

* 	
• positive1y on 5.2.2002 alorigwith the 

• connected records. A áopy of the order be 

sent • • to 	the 	Director 	or 
• 	 .: 	 • 	•• 	 • 	 • 	 H 	• 	 •.' 	 .•. 

Director-Ii-Charge, Navodaya Vidyalaya 

1 . 	

. 	

Samiti •dire~tl 	wih cpies to the 

• 	

. 	 J. • 	 Secretary, Govt -. .of india. 	Minitry of 

Human Resources, New Delhi and to the 

• 	
• 	 • 	 • • 	

• 	
Contd.. 

1 
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Notes of the Registry 	Date. 	:Ordrof the Tribunal 

Contc3. 

3.1.2002 	---- 
Li1iLILLdr1, 	iavoaaya 	viclyalaya 	Samiti, 

A-39, 	iKailash 	Colony, 	New 	Delhi. 

Mr.S.Sarma, learned counsel for the 

L 1Z 

alAd ''iJ4 

62 
yAIc9fit, 

respondents is also to be furnished a 

copy of the order enabling him to take 

necessay steps. 

List for next hearing on 

5 . 2 . 2002 	:A. 

Lc 
Member 	 Vice-Chairman 

	

Lome 
	 / 

	

5.2.02 
	

On the prayer of Plr.a,C.Oas, learned 
counsel for the repOndeI)ts the Case Is 

adjourrd to 13.2,2002 to produce the records. 

C 
Member 	 Vice-Chaj rman 

rnb 

 

 

on 

• 	 •-- 

Th- records were podu€ed before us 

by M. S.Sarma, learned counsel for the 

respondents Mr. S. Sarma has 

exentioh'ofth -appearance df respondnt 

No 3who was ordered to appeab- fre t-he 
Trjbuna 	bi-.. 	dat 	kd - h 	leárned 
;Coun1 for the espondents sumjtted that 
all rcord 	are ava-i4aIe 	nd in the 
circumstances his personal \&ppearance may 

xe, - mpted ano for Which he s filing a 
separate a -p-p cation. Since 	'ecords are 
made - available, 	in 	our 	opinion- the 
presence of 	respondent 	no.3 	is not 
necessary and thus exempted. 

Heard learned counsel for the Partjes 

Hearing áoncluded. Judgement reserved. 

Member 
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Not.,es oftheRegstr 	Date 	OrderoftheTua1 

12.2.02 	 Judgement and order pronounced in 

the open 	court. 	The 	application is 

dismissed. No order as to costs. 

2-7 , 
A 

ember 	 Vice-Chairman 

trd 
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N THE GAUHATI HIGH COURT 
(THE HIGH COURT OF ASSAM, NAGALAND, 

MEGHALAYA, MANFUR AND TRIPURA)V 

SH!LLONG BENCH 

V 	

V 	CIVIL APPELLATE SIDE 

V 	 Appeal from 	 /c A f LQr 	o f 19 
Civil Rule 

	

TYLCt/ JL /1t&P/ 
Ape11ant 	

V V 

V 	
PCt tionr AA 	

- 	 Versus 
• 	

cf'iV 	 V 

ci 	 V 	
V 	 Rspondcnt 

e 	 V 	
V 	

Oppesitc-Party 

• 	

t 	//' 
41 	

V 

• 	For Appellant J's.- 	c 
- 	Petitiontr 	 •• 

For pondt  
Opposite-Party 	V 	 V 

Noting by Office or Advocate 	V  Serial 
No. 

V 	 - 

1 	 2 
- 

0 

C 

Bate 	
ffee vetcs, seporis, orders cr prccding 

'ith sinaturcs 

3 . 	 4 
I, 

.V . 	 BEFORE 	
V 

THE H )N 'BLE MR JUSTICE N SURJAMANI SINGH 

24.9.93 

Flea d, Mr M VCh nd learned counsel pet4 

for the p titLorer. 
Let notice of motion isâue calling upon 

the respo idei ts to show cause as to why an appropriate 

writ shou .d i ot be :ssued as prayed for and/or why such 

further or bi her or er or orders should not be passed 

as to thi9 C urt ma: deem fit and proper. 

o1 ice is made returnable within a mont'i, 

for whidh pe itione is required to take steps for ser-

Yic. of x )tipes upo the resiOndents within 48 hours. 

Mr BK Deb Roy, learned counsel accepts 

V 

 

L 	* 	
. . . .2 
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£ 	 * 	. 

No(og by Office or Advocate 	Scrial 
No. Date I 	Office notes, rrports crdcrsc•r prccedig, 

with signalures 

3 
	

4 

contd... i 	I 	-2- 

notice fo 

no forrnal 

responden 

copy of t 

course of 

ani on 

riot ce is 

H wever 

p tItlo 

he day. 

if of respondent N0.1 and as such 

ii for in respect of the first 

M Chanda, shall supply an extra 

to Mr BK Deb Roy, during the 

O4(,f 

 
Ofy 

1 p 
for an Ad nt rim or 

cularly re po dents i 

of the mt rv ew held 

adate T ac er(Bio 

/V.dyala, N anbari, t 

accordingi , t e prirk 

application o the pe 

Graduate T ac er(Bio) 

bearing No P —l/j 

no call letter was i 

petitioner, and he w 

view/selection test, 

Sept. 1998 Aocordjn 

for appoin men to th 
in the res ondnts an 

cations, jasimuch a 

atuatioin Booloav 

petitionerthé learne 

my attentin t the r 

tion Form 4f t e writ 

to the wri pe ition, 

ayer has been made by hh'epetit4oer 

er directing the respondents, partj 

o, 2 to 5, not to publ.i6lon the resaii 
for filling up the post. of Post. 

$ 
.' through the Principal Jawahar 

. 	-. 
istrict Ri-Bhoj, Meghalaya, and 

ipal concerned had forwarded the 

itioner for the said post of Post r 
under his officer letter of 6.7.98 

N/98-99/NKM/288 (annexure 2A), but 

sued by the authority to the writ 

s not allowed to appear for inter-

ihich has been fixed on 14,15,16 

to the petitioner,he is ellIgible 

post of Post GraduatTacer(Bjo), 

posseses all the essential qualifl-

s he obtained 59,5% marks in the 

Supporting the case of the writ 

I counsel for the petitioner has drawn 

?lated Advertisement and the Applica-

petitioner as in annexure 1 and 2 

hearing the learned counsel for the 

on perusal of the available materials 

view that the petitioner has made 

for an.appropriate Ad-interim order 

ourt. Accordingly, pass the follow- 

-j 

. 0.03 

petitioner 

on record, 

Out a prim 

from the e 

Ing interi 

Upon 

S well as 

ari of th 

La ie CasE 

0 this ( 

oraer : — 

• 2t05,are 

interview h 

Respcndents, particularly, respondent Nos 
di ected riot to publi 	the result of the 

ld by the1 for filling up the post of Post 

S jPrc., a /ing CH.0 )J 1494'95-3,00C-27,1 l:s.c 
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Noting by Qco or. 	 SeriaI 	Date 	Occ notez, reports, *rdys at pr000din3 s 

advocate 	- 	 Nix, 	 with iip*turS'$ 

contd.... 2 .9.98 

Graduate Te cher (110) s 

of this pet tlon..7 As th 

the absence of the respoi 

liberty to ppreaô, this' 

alteration r caric llati 

advised, 

ject 'pending final disposal 

interim-order is passed in 

fltS,espondents are at 

Durt for modification or 

of this interim order, if so 

dr/ 

ssary order 

L st thi 3 case after a month for nece- 

NTh 
JUGE. 

a Cl 

\ 	 c 

LJ--, 	 - 

H 

41 

/ 
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-Noting -by -Office or 	 Sria1 	Date . 	 Ofce notesi røport', 	Ire'y procedcn, Advocate 	 No. 	 with sigA41WO \ 

,-1 
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2 
Date Serial 

No. 
Noting by 0B3c0 or 

Athoct' Occ Dotec, reperti, oidi ci proced1igz 
with g.irc's 

/L c  

L 

e 	_JJa W Q 

- 

. 	 t 

ec-JL Qu 

k - 

  

• M c 	A 

 

I 

T/i 
i1V I 	• 

21 
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Nothg by Ccor 	 Serial 	Date 	 32Ot, rCpC11Z,Od$ O pcódiza 
advocate 	 Nu, 	 Vitb ifga&toth 
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Nottny by Office or 	 Sria1 
Mvoc*te 	 No. 

Date 	Offift 100t*16 reporti, oid. of ocomft 
with ,iat' 

• 	 4 

k 

• 	 t 

c 	 O—' 

t 	A JL 	
&4JLr4. I& L 

*-- 	 cLi/V31 

• t 	 L.i_ 

- 	4 	°k• 

T1. 

4 

 

O 

i c( C2d/1 

L? 	/64/ 

I 

4 

t&J 

Ct 2Ljt 6' C'7 

 

I 	 I 	 - 
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• 	
.PP. [Pr.cs wi;g LC,)1, 228 A/8-1,I00-27.898 



ot. for 	 - 	

- report 

•  been 

•  genu: 
I ac 

sh ste 

No. 2 

of no 

to se 

by  tne ervicing utricei that 

delivered. Such report doers not 

ne one, 

ordingly direct the petitioner, 

s for service of notices upon 

to 5. Apart from taking steps 

ices throuqh office, petitioner 

ye personally through Regis- 

- 	 . 

Notin by t)ceor 	 Serial 	Date 	Office aoteu, reporti, ordi Of proeodMs 
No. 	I 	 witb iigaiure' 

14 

!1 

I 
19.3. 0 9 

B E F 0 R_ 

THE 110N'ELE MR JUSTICE AP SINGH 

13 

I Resxndent No.1 is represented by 

Dey. ddl, C SC, Pther rspondents (2 to5) 

h 

 

repc rted S rved, but on perusal of the 

t, it appeari no one has received notice, 

knowi dgernen of receiptis not available, 

CeS hal 

ar to 1 

ake fr 

onderit 

$ e rvic 

irecte 

ter d.Post 

Off i e is directed to =i ~ notice. 
to 4etitio Ier for effecting services on personal 

-7 .- 

baás. Pet 

vit of serl 

mon h. The 

one week. 

+4J 
 ANA- dr/ 

1p.Lc. t (A Y1 1 

tioner, shall thereafter file Aff Ida-

rices a ter effecting services. 

The ase shall be listed after one 

steps Eor services may be taken within 

JUDGE 

0 

-___ 	
------ --------- 

	

- 

Mr 

as 

exc 

not. 

app 

to 

res 

for 

is 



Notj* by Office or 
Acjvocnie 

,--- 

Serial 	Date 	Oce notes, reports, o,ders or proceedIngs 
No. 	 with sigeature! 

* - 

2 	c47t 	4- 
z,4; '%L 	i4d ôG 

4& 	 ex-  

; 4 

U J7i 42&; 

1-Z 
 

4 

D.P S. [Press wing H.C,)], 228 Af981,00027.898 
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- 	Ncti3g by Qce or 

adoøte 
Serial 	Date 	Oce note, report,, wdon or pfoeo4bis 
No. 	 with ---- 
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t 



.;ule 124(j-i)98 -- 

otrg by O%ceor 	 Serial 	Date 	Office notes riports,azd 	peedingB 
advocate 	 Nu, 	 witb 1gU&tUVe. 

11 

HE HON 

21.79 

By 

was drect 

of no ices 

B E F ORE 

'ELE MR JUSTICE AL)  SIrIGH 

der dated 19.3.99, petitioner 

to take fresh steps for service 

respondents 2 to 5 and also 

serve the said respondents 

urt with the notice of the 

. Further direction was made 

ner to file affidavit of ser-

ss on the respondents. 

to pe:sonal 

out p the 

Tit )etiti 

to th peti 

vice If not 

AS pr the report appearing in the 

order sheet rielther steps were taken for 

servi e of the notices on the respondents 

2 to , nor 3ervices were affected outside 

the CDUXt personally by the petitioner as 

no af idavit of service as yet been filed 

by hin despi:e more than one opportunity 

allawd for the puroose on 28.5.99 and 

25.6.)9. The latest report of 20.7.99 

up by the of f ice shows that the affidavit 

of se vice has not been filed. The pet.itione 

has a ready btained ex-parte stay order on 

24.9.98. He was only a candidate having 

apoli d for appointment as a teacher in the 
v 

subje t of Biology in Navodaya Samiti which 

has b en imp eaded as respondent No.2. 

Petit oner w LS not even issued interview 

lettei . mt rview was held and selection 

took i  lace f r apointment of teacher on the 

posts which as advertised against which, 

...2/- 



Noting by 01!co cr 	 Serial 1 	Date 	OEce notes, report;, orders or proced4gs 
Advct 	 No. 	 with iigec3uTc$ 

I. 

V  

VV:1 . 

V 

V 

V 

/VV 



.1 

,( *1 

I 	I 

/ 
••\ 	 - —;; 

------- 
Noting by OOlco or 	 Serial 	Date 	Oce notes, Tlp.rt, ordtr 

Advocst-__ - 	- Nc. 	 with sipatvea  rm~, 

—L5 •  

tjUAi 

- I 

~aJi qqo1 4 

. .L I  

21/7/ 

/1 

- 	 ti 

I 



gbyOflor Serial 	Date 
Nu, 

Office notes, reportS, cvdors )V 
wi lb agn&tniC'I 

petit:. oner hd applied seeking appointment. 

y the ex-pa te interim order' passed by this 

Court respô dents have been prevented from 

publi hirig t ie result of the selection. 

Since after; assing of the stay order, 

about 10 mon he ha'ó expired but the res-

oonde ts hay bot been serve • Due to the 

long endenc r of tie writ peztftion and ope-

ratiox of thl, stay order 3  the NavodaYaVy 

autho. ities fre prevented frbm making 

appoiz itment of teacher as a result whereof 

the a udents are bound to suffer. 

L,00)Lng to the attitude of the peti-

tioner and t e fact that petitioner has not 

even apdeared in the intervi, I discharge 

the iliter,im stay order • Hoever, it is 

direc ed that the appoiritrnept if any 3  made 

on the basis of the .interviw held for 

appoi tment f teacher for jhich post the 

petit, oner h .d. also app1:ied shall be subject 

to th result of the writ petition. The 

• petit. onr I - also allowed 2 weeks further 

time as a la't chance to take steps and 

compi *ith the order dated 19.3,99 failing 

which the w it petitin will be dismiss.e 

or n n-pzOs cution, 

-' 	 - 
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BE F 0 R E 

THE HON'BLE MR • JUST ICE AP SI NGH 

6.10 

In view of the notification 

dat d 17th December, 1998 published In 

the Extra Ordinary Gazette of India 

iss ed by the Govt. of India in the 

Min Lstry of Personnel. Public Grievances  

and Pensions ( Department of Personnel 

and Training ) under Section 14(3) of 

the Administrative Tribunal Act, 1985 

( I of 1985 ) amongst other institu-

tions, Navodaya Vidyalaya Samiti have 

alsbeen placed in the schedule appe-

nde to the said Act, 

In the result, the service 

ma er pertaining to the employees 

of he Navodaya Vidyalaya Samiti comes 

wi in the purview of the Central 

nistrative Tribunal. Accordinglyo 

present writ petition shall be 

srnitted for hearing and decision 

by he Central Administrative Tribuna]. 

hati. The Registry shall transmit 

record of the writ petition to 

Central Administrative Tribunal 

wit un 2(two) weeks, 

JUDGE 

as 
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CENTRAL ADMINISTRATIVE TRIBUNAL 

GU'1AHATI BENCH 

O.A. No. 125/2000(T) 
O.A./RA. NO. 	 of 

2 2©2- 
Dz 	CU DECISION 

Nirmal KumarMandal 	 APPLICANT(S) 

Mr. M.Chanda 
71V( ) 	P 'L 	I. 

VERSUS - 

& Ors. 	 RflSPcTT)gi(S) 

Mr.  . S . Sarma 	 ADVOCATE 	THU 
- 	- 	 OMDE.NU 

'THE USNBLE MR. JUSTICE D.N.CHOWDHURY, VICE-CHAIRMAN. 

THE h0N 1 BLE MR. K.K.SHARMA, 	MEMBER 	(A). 

1. hbe':her Reporters of local papers may be allowEd to see 

the 	1udu1eflt 7 

2 To he re erred to the RpOrter or act ? 

3 isther their Lnrdships wish to see the fair copy of the 

judgment ? 

4. inether the judoment is o hr circulated to the other .  

BencheS 7 

Judgment delivered by HoiYhle 	Vice-Chairman. 



CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Application No. 125/2000 (T) 

Date of decision : This the I2-' 	day of February,2002. 

Sri Nirmal Kumar Mandal 
Son of late Himangshu Sekhar Mandal 
Working as Teacher in Jahawar 
Navodaya Vidyalaya, Niangbari, 
P.O. Nongpoh, 
District - RI-BHOI, 
Meghalaya. 

By Advocate Mr. M.Chanda. 

-versus- 

Union of INdia 
represented by the Secretary to 
the Government of India, 
Ministry of Human Resources, 
New Delhi. 

Navodaya Vidyalaya Samiti 
represented by its Chairman, 
A-3, Kailash Colony, 
New Delhi. 

The Director, 
Navodaya Vidyalaya Samiti 
A-39, Kailash Colony, 
New Delhi. 

The Deputy Director 
Navodaya Vidyalaya Samiti 
Regional Office, Nongrim Hills, 
Shillong, Meghalaya. 

Assistant Director, 
Navodaya Vidyalaya Samiti 
Regional Office, Nongrim Hills, 
Shillong, Meghalaya. 

By Advocate Mr. S.Sarma. 

.Applicant 

.Respondents 

ORDER 

CHOWDHURY J.(V.C.). 

1. 

The applicant at the. relevant time was working.s 

Trained Graduate Teacher (for short TGT) science and he was 

serving at Jawahar Navodaya Vidyalaya at Niangbari, District-

Ri-Bhoi, Meghalaya. The Navodaya Vidyalaya Samiti (for short 

NVS) invited applications for filling up the posts of 
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Physical Education Teacher, Art Teacher,Music Teacher etc. It 

also advertised for filing up the post of Post Graduate 

Teacher in Biology. The applicant applied for the post 

through proper channel and his application was forwarded. The 

applicant however, did not receive any call letter. He 

submitted his representation before the authority. He was 

assured of issuing call letter, however, he was not called 

for the said selection test. It appears that finally 

appointments were made on the basis of that selection. The 

applicant moved to the Shillong Bench of the Gauhati High 

Court by way of filing a Writ Petition which was numbered as 

Civil Rule No. 124(SH)/1998. The High Court passed an interim 

order directing the respondents not to publish the result of 

the interview held for filling up the post of Post Graduate 

Teacher (Bio) against unreserved quota pending final disposal 

of that petition. The said interim order was vacated by order 

dated 21.7.1999. The Writ Petition was also transfered by the 

High Court to the Central Administrative Tribunal for want of 

jurisdiction. 

2. 	The respondents submitted their written statement 

denying and disputing the claim of the applicant. The 

respondents in its written statement stated that an 

advertisement was made for direct recruitment by way of 

competition. The Samiti fixed its own norms for calling 

candidates for interview for direct recruitment at the ratio 

of 1:12 for each vacant post. There were 10 vacant posts for 

PGT (Bio). Accordingly 120 candidates appearing in the merit 

list were called for interview on 14th..15th, and 16th 

Septmeber, 1998. In the merit list, the applicant stood at 

serial no. 123 since he had scored less marks than the 

overall merit among the candidates. The respondents stated 

Contd... 
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that the applicant was Called for interview during 1997 since 

that particular year there was less response as there was 

•only one vacancy in the region. During 1998 •there were 10 

vacancies and as such response was high against the 

advertisement,Jhe applicatin of the applicant was processed. 

Since there were candidates to earn higher marks than the 

applicant, those 120 candidates were called for and the 

applicant was not called for the interview. 

3. 	We have heard thelearned counsel for the parties at 

length. We are basically concerned as to the legitimacy of 

the process of appointment. Admittedly the respondents 

initiated the process of open advertisement and due publicity 

was given. It also received applications including that of 

the aplicant. The respondents, fixed the criteria for calling 

the candidates for interview for direct recruitment at the 

ratio of 1:12 for each vacant post. Against 10 vacancies they 

called for 120 candidates as per the merit list for screening 

the candidates. Nr. M.Chanda, learned counsel for the 

applicant first submitted that as per the merit list the 

applicant ought to have called for. W.e have gone through the 

records. From it appears that authority screened the 

candidates on the basis of merits. it fixed evaluation 

criteria as per the marks obtained in 

in the concerned level and 

B.Ed/BT/and Lt level. In addition, some weightage were given 

on higher qualification, teaching experience etc. The 
U 10* 

evalat ion criteria was never under àIalne in the circumstances 

no fault can be found in screening the candidates on the 

basis of marks. The selection process on that count cannot be 

faulted. The application of the applicant was considered and 

since he did not fit the billo and accordingly he was not 

called for interview. No infirmity as such is discernible. 

Contd.. 



4 	In the circumstances we find no merit in this 

application and accordingly the same is dismissed. There 

shall however, be no order as to costs. 

trd 

(K.K.SHARMA) 
Member (A) (D.N.CHOWDHURY) 

Vice-Chairman 
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District - RI-BHOI 

• 	 IN THE GAUHATI HIGH COURT 

• 	 (The High Court of Assam, Nagaland, Meghalaya, Manipur, 

Mizorarn, Tripura and Arunachal Pradesh). 

• (Civil Extra-Ordinary Jurisdiction) 

Civil Rule No. 2 	I/ 1998 

Category Code 	: 

Subject 	matter: 

Shri Nirmal Kumar Mada1 

• -versus- 

Union of India & Ors. 

INDEX 

• 	 Sl.No. 	Annexure 	Particulars Page No. 
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IN THE GAUHATI HIGH COURT 

High Court of Assam; Nagaland, Meghalaya, Manipur; 

Tripura, Mizoram and Arunächal Pradesh). 

(Civil Writ JurIsdiction) 

Civil Rule No.____ 

................        	I•••$• 

,J.00 
':__.• 0 St • S 

To 

The Honble Shri N.C.Jajn, B.A., LL.B, the 

hief Justice (Ating) of the Gauhati High Court and 

is Lordship's Other Companion Justices of the said 

igh Court. 

In the matter of : 

An application under Article 226 

of the Constitution of India for 

issuance of a writ of Mandamus 

and/or any other appropriate w4-t 

order or direction; 

-And- 

In the matter of : 

Non-consideration of Petitioner's 

pplication dated 1.7.98 for the 
-- 

&ost of Post Graduate Teacher 

(PGT) (Bio). 

0 	 ,0 - 	
Contd. . 
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In the matter of 

Illegal and arbitrary action of the 

respondents whereby the: petitioner was 

restrained from taking intervIew to 
I 	

the post of Post Graduate Teacher(PGT); 

p 

-And- 

=2 	 - 

In the matter f : 

Non-consideration of petitjo ners s  

representation dtd. 7.9.98; 

-And - 	 I ,  

In the matter of_: 

Violation of Article 14 and 16 of the 

Constjtj.on  of India and 4brinciples of 

Natural Justice; 

-And- 
L 

Lii pT 

Rs. 

lb. 

In the matter of : 

Sri Nirmal Kurnar Nandal 

Son of late Himangshu Sekhar Mandal 

working as Teacher in Jawahar 

Navodaya Vidyalaya, Niangbarj, 

• 	P.O. Nongpoh 

• 	Dist. RI-BHOI(Meghalaya) 

Petitioner 

Lz of ia.. 
YOk 
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-versus- 

Union of India 

represented by the Secretary to 

the Government of India, 

Ministry of Human Resources, 

New Delhi. 

Navodaya Vidyalay 8amiti 

represented by 4i 1 ba-irman, 

A-39, Kailash Colony, 

New Delhi. 

The Director, 

Navodaya Vidyalaya Samiti 

A-39, Kailash Colony, 

New Delhi. 

The Deputy Director 

• 	 Navodaya Vidyalaya. Samiti 

• 	 Regional Office, Nongrim Hills, 

• 	 6hillong, Meghala.ya. 

"5. Assistant Director, 

Navodaya Vidyalaya Samiti 

Regionai Office, Nongrim Hills, 

Shillong, Meghalaya. 

Respondents 

The humble petition of the above-named petitioner 

Most Respully sheweths: 

1. 	The petitioner is a citizen of India and working 

in the Jawahar Navodaya Vidyalaya. He resides at the 

address mentioned in the cause title and as such entitled 

Contd... 
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to all the rights and privileges guaranteed under the 
ConstJjfi0 of India. 

2. 	The petitioner is a Post-graduate in Zoology and 

Eductjon, He joined the Navodaya Vidyalaya Samitj in 

the year 1991 as a trained Graduate Teacher(TGT), science 

and since then has been working in the Vidyalaya of the 

Samati. The Navodaya Vidyala Samiti is an educational 

institution having schools•t diverse places in India and 

is affiliated to the CetLal Board of Secondary Education. 

The schools are named as Jawahar Navodaya Vidyala (for 

short JNV) and the same is amenable to the writ jurisdic- 

tion of this Court. 

	

3. 	
During the month of May 1992, the Navodaya Vidyalaya 

Samitj (for short the Samiti) made an advertisement in the 

Employment News and a local News paper Karmakshetra dated 

/ 26.5.98, inviting applications for filling up the post 

)f Post Graduate Teacher(Bjo) The number of vacancies 

ere declared as 10 (ten) under genera]. category. 

A translated copy of the Extract of the advertisement 

dt. 26.5.98 is annexed herewith as Annexure. 

	

4. 	
The petitioner being eligible having requisite 

qualifjcatjo submitted his candidature by way of an 

application alonjth the requisite examination fees to 

the Regional Office of the Sam.jtj at Shillong. The said 

application was made through proper channel and as such 

the same was duly forwarded by the Principal, JNV,Niangbar±, 

vide letter dated 6.7.1998. 

Copies of the application dated 1.7.98 and forwarding 

letter dated 6.7.98 are annexed herewith as 

Annexures 2 and 2A respectively. 

c 
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5. 	Thereafter the petitioner was expecting to 

receive the call letter in response to his application. 

But unfortunately no dall letter was issued to him 

although such letters were issued to other departmental 

candidates. However, on coming to know about Issuance 

of call letters to other candidates, the petitioner went 

to the Regional Office at Shillong and came to know that 

the date of oral interview had already been fixed on 

14th, 15th and 16th SepternJer'98. 

	

6. 	
The petitioner on being so informed about the 

date of interview enquirea of his call letter in the 
- 

Regional Office. But to utter shock and surprise of the 

petitioner the Assistant Director of the Samiti informed 

him that his name was not registered in the list of 

candidates but could not give any reasOn for such non- 

registration.  

	

7. 	
The petitioner thereafter met with respondent No.3 

on 7.9.98 and submitted a detailed representation to him 

praying for issuance of call letterto him so as to enable 

him to appear in the interview. The said representation 

Was also duly forwarded by the Principal, JNV, Niangbarj. 

It is worthment±oning here that alongwith the said repres 

entation the petitioner again submitted copies of his 

application dated 1.7.98 for ready reference alongwjth 

necessary particulars. 

Copies of the aforesaid representation dated 7.9.98 

and forwarding letter dated 7.9.98 are annexed 

herewith as Annexures&5A respectively. 

Contd.... 



& 

8. 	The Deputy Director however, asked the petitioner 

to go after three days and assured him of issuing call 

letter on that day. The petitioner on being so assured 

again went to the Regional Office on 10.9.98 and 

submitted an application for allowing him to face 

interview whereupon respondent No.3 verbally informed 

him that his case was being considered. The respondent 

No.3 further asked the petitioner to go on 14.9.98 to 

face interview and the call letter would be issued on 

that day. 

A copy of the aforesaid application dated 10.9.98 

is annexed herewith as Annexure4. 
I)  

Thereafter the petitioner went to the Regional 

Office on 14. 9.98 as per the direction of the respondent 

No.3 to face the interview. But surprisingly the petitioner 

was neither issued any call letter nor called for inter-

view aLthough other candidates were being interviewed 

under such circumstance, the petitioner again met the 

respondent No.3 at about 3-30 P.M. on 14.9.98 and 

enquired into the matter. The Respondent No.3 thereupon 

simply extended his regret and asked the petitioner to 

get ready f&r future year vacancies. 

The petitioner states that in the year 1997 also 

there was an interview held by the respondents for filling 

up one post of Post Graduat.e Teacher. The petitioner also 

xj- applied for the said post and ce.d intervew but unfortu-

nately could not come out successful. Likewise this year 

Contd. . . 
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also the advertisement was made and the petitioner 

applied with legitimate expectation that he would be 

called for interview. But he was not even issued the 

interview letter and as such could not face interview. 

The petitioner states that he has a right to be 

called for interview in an open selection procedure. 

But in the instant case he has been deprived of his 

valuable right by the cryptic action of the respondents 

which is contrary to the established Principle of Law 

and the same is liable to be declared illegal. 

The petitioner states that the action of the 

respondents in denying the petition his right to face 

interview Violates the principle of Article 14 and 16 

of the Constitution of India and therefore renders the 

selection procedure arbitrary and bad in law. 

The petitioner states that the respondents ought 

to have iTsued him call letter in as much as he is an 

eligible candidate having post graduate defrees in 

Zoology and Education and having 7 years experience in 

teaching. But the same has not been done in the instant 

case. The selection procedure is therefore, apart from 

being irregular and Ilinreasonable, Vitiated for non-

compliance of the provisions of law. 

The petitioner submits that the respondents have 

acted in a manner which is wholly unjust and unfair and 

the same rerders the selection procddure arbitrary and the 

same is Ttherefore liable to declare void on this score 

alone. 

Contd. . . • 
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The petitioner submits that the action of the 

respondents suffers from malafide exercise of power and 

the same is violative of Article 14 and 16 of the 

Constitution of India. 

The petitioner submits that the respondents have 

given a complete go bye to the provisions of law in the 

matter of selection of the candidate rendering the 

entire procedure bad in law. 

The petitioner submits that the action of the 

respondents in not issuing of any call letter to him 

and subsecmently not allowing him to face interview 

without any cogent reasons amounts to hostile discrimi-

nation which is violative of Article 16 of the Constitu-

tion of India. 

The petitioner states that he has demanded justice 

and the same has been denied to him in a cryptic manner, 

he has therefore no other alternative and efficacious 

remedy but to approach this Hon'ble Court than file 

this petition.The remedy sought for in this petition, if 

granted would be just, adequate and complete. 

That this petition has been made bonafide and for 

the ends of justice. 

In the premises aforesaid, it is 

thus prayed that Your Lordships would - 

be pleased to admit this petition, 

call for the records and issue rule, 

calling upon the respondents to show 

Contd. ., 
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cause and to why a writ of mandamus 

and/or any other appropriate writ order 

or direction should not issue directing 

and/or commanding respondents to call the 

applicant f or the intervice before the 

recruitment is made; - 

-and/or, alternative1y 

a further direction of like nature 

.k 

k 
should not issue directing and/or commanding 

the respondents not, to publish the select 

list without till consideration of the case 

of the petitioner, and in any event if the 

selection list has already been published, 

the same shall not be given effect to, and 

cause or causes being shown and upon 

hearing the parties be pleased to make the 

rule absolute; 

-and- 

Pending hearing of the rule the 

respoi'idents be further directed not to 

publish the result of the interview held 

for filling up the post of Post Graduate 

Teachers (Bio) against which the petitioner 

submitted his candidature without consider-

ing his case and in any event if the selec-

tion list has already been published the 

same shall not be given effect to. 

And for this act of kindness the petitioner as in 

duty bound shall ever pray. 

0009 Affidavit 

L. 
- 	

0~ 
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A F F I D A V I T 

I, Sri Nirrnal Kumar Mandal, son of Late 

Himangshu Sekhar Mandal, aged about 32 years, resident 

of Niangbari, P.O. Nongpoh, Dist-Ri-]Bhoi, Meghalaya 

do hereby solemnly affirm and declare as follows :- 

That I am the petitioner in the present writ 

• 	 petition and as such am fully acquainted with 

• 	 the facts and circumstances of the case and 

competent to swear this affidavit. 

That the statements made in this petition in 

paragraphs 1, Z, 5 1  6,9,0,II, 12. ow 13 are true to 

my knowledge and those made paragraphs 

.1 
	 d.. 9 derived from the records which I 

believe to be true and the rests are my humble 

submissions before this Hon'ble Court. 

Identified by - 

Advocate -s-Clcr-k 
DEPONENT 

il 

ku 

1) 
ø1k,I1 &$rme# befor4' rhis ii'  

V 	19 	T" d. e1ar Jd.i;tifid h 

IV p rsi,i/Iy kiwn to o# 

I Certffl'd t,ai / re;d ocer •nd explained 
stnts to she dec!wang and that me 
INLVIaS ssd,erjecily a wde,itm,4 Abft 

.rrniwOnep Affidayl 
iiik C,I 

W04014 	Reach. 
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Annexure1 (Extract) 

Translated into plish 

An Extract of the relevant portion of the Advertisement 

Published in "Karmakshetra" dated 26th May, 198 

900_Teachers,Librarian are going. to be recruited in 

Navodya Vidyalaya. 

Navodaya Vidyalaya Sarniti is going to recruit 

905 person in the Posts of Post Graduate Teacher, 

Trained Graduate Teacher, Physical Education Teacher, 

Music Teacher, Librarian and Language Teacher(Bengalj) 

. . •*• •e.. • •.. •,•s•• 	
•.. • • . ••.. ••.... • . .. . . .. •.••••S •e•e.. 

. . .. . . . . . S •SS•S5•• S SS • e • • • • • • • • •S•••*•. 
S 	• • ...........

S  

BIOLOGy — 4 unreserved, 3 for Scheduled Caste, 2 for 

Scheduled Tribes at Hyderabad; 2 unreserved 

and 1 for Scheduled Caste at Lucknow; 2 unres- 

erved and 1 each for Scheduled Caste, Scheduled 
TFand OBC at Bhtopal, 3 unreserved and I for 
OBC at Chandigarh; 3 unreserved and 2 for 
Scheduled Tribe at Jaipur, Ouflrerved 3 for 

]ed.Caste, 2 for Scheduled Tribe and 5 
forOBCatjllon 	3 unreserved.2 for 
Scheduled Caste an 1 each for Scheduled Tribe 
and OBC at Patna 

• . . . ......• • • • • • • • 

Li 	 . . .SS •S. 	 .................... 	

*.... 

• • • •*. • •. • • • 	S•S5... •* 	• • • • 	• •••• S• * • • •SS 

-x- - 

ç1 
-1. 
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Subject Code of the Post: 1 	f 1 F 
(as given in the 	 I 	 I 

f 	 Advertisement). 

APPLICATION FOR THE POST OF 	 10 

Registration No.________________________________ 
(To be filled by Office only). 

Demand Draft No.. 30 ? 

Date'9'C 

for Rs. 	
51L CF'J4 1  

i  

N ifle 

1 • NAME : SHRI /S/KUMtRI :I 	 V 	A N b AL 

2. (a) FATHER'S/HUSBAND'S NAME : SHRI 	 iSHU le- -  IXUANUL 

(b) HUSBAND'S NAME.  

(In case of female candidate). 

3. PERMANENT ADDRESS : 	\flLL 	CAkS1t1\)LA 	P k?.H( 

• 	tui- -. 	MNJ 	Esi 31NCL 

PIN 

PRESENT POSTAL 	V 	13fl\ J  f't- 

ADDRESS : 	 / 

PIN  

4. DATE OF BIRTH  

(In Christian Era). 	DATE. MONTH. YEAR. 

AGE AS ON 30.06.1995 : YEARS't 	MONTHS 	Sc. DAYS. 

5. STATE WHETHER BELONG TO 
G c N tGEN/SC/ST/OBC. 	 : 

EX-SERVICEMEN/PHYSICALLY HANDICAPPED  

6. NATIONALITY  

7. WHTHER RELAXATION IN AGE IS SOUGHT : )E/NO : 

IF YES, INDICATE THE CATEGORY : 

UNDER WHICH IT IS, SOUGHT 

COntd. 2. 



-IS- 
	 4-Z(C 

EDUCATIONAL QUALIFICATION : (Duly supported by the Marks-sheet ofeach 
exam, passed). 

Degree/Diploma. 	Board/ Year of Marks Total 	% of • 	
University. passing. obtain. marks. 

Aggregate concerned 
• 	 : 

- subject. 

Hr. 	Sec. 	 I., 	I I, c.1 o f U tfg1 

/B.Sc./3Co 	Rc!tbP. 
JcrRr 

1st. Year, 

2nd Year. 

3rd Year. 

•Uv 	 /io .t .  Post Graduation( 

PROFESSIONAL QUALIFICATION : 	 %AGE OF MARKS. 

(i) 	B.ED./B,.T---/LT. 	- - 	 THEORY. 	• 

PRACTICAL, 	 j £ 
i) M.ED. 	 THEORY.,117 	j 

PRACTICAL.- 	• 

(iii) FOR LIBRARIAN/PET/ART/MUSIC TEACHERS : 	 • 

NAME OF 
DEGREE/ 
DIPLOMA, 

- DURATION OF 
DEGREE! 
DIPLOMA. 

UNIVERSITY/ 
INSTITUTION. 

. 

YEAR OF -. 
PASSING, 

%AGE OF 
MARKS (IN 
AGGREGATE). 

Contc[. 3. 



() 
	

Ax2(contR') Eli 
10. (a) TEACHING EXPERIENCE 

SL. 7NAW OF NAME OF POST SCALE FROM TO 
NO. INSTITUTION. THE BOARD HELD. OF PAY 

TOWHICH & 
AFFILIATED. BASIC 

PAY. 

?'6 RT 91 

. VLrJI 
ti%j'2 ta 1'T C-) / 	c2-4c 94' 	''9I .7C15 

:3. Nv 	;&gj, 
T) 1-o T 

(b) EXPERIENCE IN FULLY RESIDENTIAL INSTITUTIONS (RECOGNISED) 

NAME OF THE INSTITUTIONS 	 Yc cr ) V t)'m I.-R'r 

NAME OF THE BOARD TO 	cQ> ! 

WHICH AFFILIATED________________________________________ 

POST HELD 	'it1T C 
YEARS. 	 MONTHS. 

EXPERIENCE 	 o 	 I 
COMPETITIVE ATTAINMENTS IN CO-CURRICULAR/GAMES/SPORTS 
ACTIVITIES 

WRITE 01 FOR NATIONAL LEVEL ATTAINMENT. 

WRITE 02 FOR INTER-UNIVERSITY/STATE LEVEL ATTAINMENT. 

GAMES/SPORTS. 	CULTURAL/LITERARy. 

YEAR____  

YEAR T_T 	1 1 	LI 
YEAR. 	 TI 	TH 	I 

12. NAME OF THE VIDYALAYA/ 	MV N I 	(Ltfl R 	 1A LJ'rt INSTITUTION WHERE WORKING  

NAME & DESIGNATION OF 	 1') .  
RELIEVING AUTJiORITY 

POST HELD & SINCE WHEN 

SCALE OF PAY & BASIC PAY 	 - 
(Complete break-up of the scéles______________________________________ 

to be given) 	 - 
NATURE OF APPOINTMENT 	 E }'4 
adhoc/contract/probation) 

Contd.' 4. 



.4:. 

( 	

) 	 AN2(Cznt) &\ 

13. PROFICIENCY IN LANGUAGES (NAME OF THE LANGUAGE(S)) 

TOSPEAK : j3Qt&Al-1, Hfli 	 1,. 

TO WRITE: 	 9L1 

TO READ 	: 	 ! fl, flCj. 

14. MOTHER TONGUE OF THE CANDIDATE. 	 !Tiflfl-) 

1. NATIVE DISTRICT AND STATE. 	 : MiD N 1ppa T2i2  
PREFERENCE OF STATE(S) FOR POSTING  

(TO BE RESTRICTED TO STATE/UTs 	2.  
COVERED BY CONCERNED REGIONAL OFFICE). 

3 . 

ANY OTHER RELEVANT INFORNATION 

I SOLEMNLY DECLARE THAT THE STATEMENTS MADE BY ME ARE CORRECT TO THE 

BEST OF MY KNOcILEDGE. 

I ALSO CLEARLY UNDERSTAND THAT IN THE EVENT OF MY APPOINTMNT IN THE 

SAMITI BY SERyIcEs ARE LIABLE TO BE TERMINATED. WITHOUT NOTICE IF THE 

FOREGOING INFORMATION FURNISHED BY ME IS FOUND TO BE WRONG OR SUPPRSSED. 

DATE  

PLACE: 	 -. 

VA 
(SIGNATURE OF APPLICANT ) 
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(r 	imR 	(TT, 

{Tii frmi) 
TF1*t9S 5o 

jawahar Navodaya Vidyalaya 
(Ministry of Human Resource Development 

Govt. of Iiia, Deptt. of Education) 
NlPNGBARl-793 102 

Dist1i-Bhoi (Meghalaya) 

9, 

Ref.No...P.X4/vJ9a9g/ 

TO 

The Deputy birector, 
Navodaya Vidyalaya S arnit i, 
Regional Office, 
Shil1ong 

Sub&- Forwarding of application for the post of PGi(Bio,) 
in Shllong RegiOns and, Bhopai. Region respectively 
in respt of 5hri, N.j. Manda].. 

Sir, 
Please enclosed find herewith two sets of applicatjon in respect of Shri, N. I(.Mandal, TG1' (Sc.) of this vidyalaya for the pOst of PGr (Bio) in 5hillong Region and Bhopa]. Region respeceivley 

Therefore, you are requested,forward the applicaio to the Deputy Director, BhOpa]. Region and further necessary act ion at your. end pleasè 

Thanking you, 

E.AC1O$u. Asstatedabove. 	YOurS faithfully, 

(is Prasad) 
Lriflcipt 

V 
Maridal,Gj(s.) for his jnform ion 

(u.N Prasad) 
EprijXcipa1 

4 -e t-e-- 

r 



AN 

N.K. Mandal. 	 Dat3ds..i07/09/199$ 
IGT(l3io,Sc) 
JNV,Niangbari,Meghalaya 

To 

rho Deputy Director, 
NVS,Regional: Office 

(ouher 
Subs.. 1. 1,issing a..plioation form in R.O.Shillong for the post of 

o)in rect -of-----_ Mr.N.K andal.jGT ti __-Sc) regarding. 

flespocted. Sir, 

L/ith due respect I would like to Inform you that I have 
ki 	applied for the post of 1T(Bio)in Shillong and Bhopa]. Region 
respoctivoly through proper channel whichwtA forwa±dod by the 
Office of the Principal,JNV,Niangbarj to your good authority vido 
letter No • F. P..1 /JNVN/9399/r4K4/datod 06/07/1998, A zorox cpy of the 
sao is enclosed herewith for your ready reference.But unfortunately 
it was f3und that my application form for NVS,Shillong ilogion is not 
available in Regional Off ic,Shillong and my narG is also not regi. 
torod • i)nand draft of Zs.000(fifty)oniy also paid for the san 
v.LdG draft No 643309 dated 2906,90 in the name of WVS,R.O,Shi].].ortg, 

Furthr I have also aipliod in 31hopal Region for the Same post 
which was forwarded by your authority to the concrnod Regional Office. 

I think I am olligiblo to get call letter for intervi9w 9 bocauso 
last year i,e,1997 I have applied for P3r(BIo) against one poót and 
got Call letter for interview •But this year i3O,1996,10(t6n)post 
is there in jonoxal categories for P3T(Bio) and my educational qualt44 
cation is i,Sc. M.d.Details biodab is attached herewith the dupli..° 
cato filled-up application form •Further,I an working as TGT(Sc) 
under NVS s for last 7(seven) years since 24,08 4,91,1 really venmutk  
vcry ;i'!UCh disappointed after enquix'ing in R.O.Shillong that my name 

was not found in norjt list for the same post. 

Theref ore, I am requó stIng you to consider my case as deportmen.. 
tal ridida e for getting call letter so tha 	cn &pear :tho into .. 

viow for the post of  

Thankin2 you in anticipation, 

Yours 

Ji n cl o -. 	 ( 	 Y 
T,ScJNV, 	sri 



AN-3A 

J1cW rIt f1:1Lc5 	 TJiiwahar NavodayaVidyalaya 
(rrrr 	rr 	 (Ministry of Human Resource Development 

NPT) 	 Govt. of India, Deptt. of Education) 
NIANGBARI-793 102 

* 	. 	 Dist. RI-Bhoi (Meghalaya) 

k1 , 1..PF/JNVW/93..99/NIcM/ 4tj. 	
.

fe 
Kcf.No.. . ........... . ........ 

ro 	•. 	 . 

The Deputy Directozy 
NVZ,Rogional Office 
hiUonç.1, 

Forwarding an application in rosect of 
N. K. andq GT $o. 

floopoctad Lir, 

LL/ith reference to subject mentioned above, 
please find enclosed iierowith an application subffiit ted 
by 	N. 1andal,T?,c of this Vidyalaya,which is self 
explanatory, 

FurUor,I fool that his case to genuine so 
you are requested to cnsiderthis case in the interest of 
tho conco'n oimployoa. 	0 

, 0 

 

With  thoo roards, 
f) 	 0 	

Yours faithfully, 

YUC~~
• . 	

0 	 .-- - 

• 	 __ 	
. 

Princira 

• 	
U2 
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Annexure-4 

To 

The Deputy Director 
NVS Regional Office 
Shillong 

Sub :.Prayer for permission to face interview 
in PGT(Bio) - reg. 

Respected Sir, 

With due respect I would like to inform you that 

I have applied for the post PGT (B10) in general categories 

through proper channel. I am eligible for the same post; 

My educational qualifiecation is M.Sc. M.Ed, 

The:efore, I am requesting you to consider my 

case so that I can face interview for the post of 

PGT(Bio). 

Thanking you, 

Date - 10.9.98 

Yours faithfully, 

Sd/- 10.9.98 

(N.K.Mandal) TGT (Sc) 

3V Niangbari• 
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IN THE GAUHATI HIGH COURT 

(The High Court of Assam, Nagaland, Meghalaya, Manipur, 

Tripura, Mizoram and Arunachal Pradesh) 

Civil Rule No.__ 

Sri Nirmal Kumar Mandal 

-Vs - 

Union of India & Ors. 

qY 	
( 26.5.98 	: 10 posts of PGT(Bi-

1--1/% 	General Category 
were advertised. 

(Para 3/Page 4) 

Annex-i (11-13 ) 

1.7.98 : Petitioner submitted his candidature 
6.7.98 

through proper channel which was 

duly forwarded by the Principal. 

(Pr.4/Pg.4) 	N 

ANX-2 & 2A (14-18) 

: Petitioner came to know about the date 

of interview from other candidates which 

has been fixed on i4th,l5th and 16th 
MM&UVM

September, 1998, but no call letter was 

issued to him. 

(Pr5/Pg. 5) 

7.9.98 	: Petitioner submitted representation to 

Responcent No.3 for issuance of call letter 
wh'uly  forwarded 

(Pr. 7/Pg. 5) 

ANX-3 &3A(19-20) 

	

10.9. 98 	: petitioner agin s'tbmitted an application 

for issuance of call letter wheret4i he 

was asked by respondent No.3 to come prepad -------------- 
on .14.9.98 to fac'intervj 

(Pr. 9/Pg.6) 

- I 

	 c1 



I 
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- 2- 

f_~/ 

: Petitioner was neither issued any call letter 
Jlove( 4-0 Mfpeoft. 	 __ ___ 

nor he was r-znt on 14.9.98 at the yl 

I nte rv ± ew, 	 i3o preS±. 

(ir. 9/Pg. 6) 

: Petitioner also submitted his candidatare 
In the year 1997 against one such post.He 

was called for interview as he fulfilled the 

eligibility crteria, but unfortunately he 

could not come out successful. 

(Pr, 1o /p,) 

Conttjon5 : 1. Petitioner should be interviewed before 

recruitment Is made or result published; 

2. 	Till consideration of petitioner's case 

select list should not be ,6 published 
and/or in any event if the selection 

list has already been published, the 

same should not be given effect to, 

and during pendency of the rule(3) the 

result of the Interview should not be 

declared and if in any event the selec-

tion list has been published, the shall 
not be given effect to. / 

(~f - 

( 

2O 

/ 

4  - 
	 7. 

I 

P1- 	 I 
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IN THE CENTRAL AD1NISTEATIVE TRIBUNAL :: GUWATI BENCH 

AT GUWAHATI. 

E101 

QRIGINAL APPLICATION NO. 125/2000 (T). 

Shri N.K. Mondal 	... Applicant. 

- Versus 

0 

Union of India & Ors. •.. Respondents. 

The Respondents No. 3, 4 and 5 beg to file their 

"Written Statement as follows : - / 

1 • 	 That all the avexménts and sithmissions made in 

the OriginalApplicatiOn are denied by the answering 

Respondents save what has been specifically admitted herein 

and what appears from the records of the case. 

2 • 	 That with regard to the statement made in 

paragraph 1 of the Original Application ( hereinafter 

referred to as the 0 .A • ) the answering respondents have 

no comments to offer. 

3 • 	 That with regard to the statement made in 

paragraph 2 of the 0 .A • the answering respondents state 

that as a matter of fact except the Gazette of India 

dated 17.12.1998 employees of the NavodayaVidyalaya 

S amiti including the applicant are coverèd under the 

contd... p  2. 
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p 

2. 

ambit of Central Administrative Tribunal for raising of 

grievances related to their services. 

Copy of the aforesaid Notification is annexed 

hereto and marked as Annexure I. 

 That with regard to the statement made in 

paragraphs 3 and 4 of the O.A. the answering respondents 

ii • have no comments to offer. 

That with regard to the statement made in 

paragraph & of the O.A. the answering respondents beg to 

state that as per the Recruitment Rules framed by the 

Santiti for filling up the post of PGT ( Post Graduate 

Teachers ) the terms are as under : 

For Commerce/AccountaXiCy/ Economics 10'Q 

by drect recruitment. 

For other subjects 25% by Promotion and 
75% 

by direct recruitment failing which 

transfer or deputation. 

The applicant had applied for the post of PG2 ( Blo ) as 

per the advertisement made in the Employment News for 

direct recruitment • 1n the open direct recruitment the re 

will not be any priority for the departmental candidates 

for interview irrespective of the fact that, they are 

contd.... p 3. 



I 

I 

3. 

fulfilling the minimum educational qualification pres-

cribed for the post, but they will have to cimpete with 

other candidates who applied in terms of the advertisement. 

In the advertisement it was clearly mentioned that "sarniti" 

reserve the right to evolve an eligibility criteria to 

scrutinise the application to minimise the zone of consi-

deration to call candidates for interview. Mere eligibility 

will not vest any right in any candidate for being called 

f or interview and the SiiU ' s decision in this regard 

shall be final. No oorresponderrce will be entertained 

in this regard. It is not a fact that all the departmental 

candidates were called for interview irrespective of their 

merit. 

/ 

Sarnitiss letter No, l.4/98-NVS(Estt.) 

dated 6.1s_fixed the criteria for calling candi- 

/ dat,s for/ interview for direct recruitment basis at the 

r'atio 1 1 : 12 for each vacant post. It was a fact that 

/ 
there were 10 vanancies for the post of PGT (Bio) under 
/ 1 

$Lirect recruitment quota. AccOrdingly 120 candidates 

appearing first in the meit list were called for inter-

view on 14th, 15th and 16th September, 1998/ fl the short 

listed merit list, he aplicaes nne stood at Serial 

No. 123 and he had scored less marks than the over all 

merit of the last candidate called for interview at Si. 

No • 120 • Hence it was undemocratic to call the applicant 

for interview or to consider his request • 	t I 

16 

contd.... p4. 
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4 

Copies 6f the aforesaid Reci1itment Rules, 

Advertisement and the Samiti's letter dated 

5 6.1998 are annexed hereto and are marked 

as Annexures - II, XII and IV respectively. 

6 • 	 That the answering respondents deny the 

correctness of the statement made in paragraph 6 of the 

O.A. as it is absolutely misconceived. It is denied that 

the applicant's application was not registered into the 

Receipt Register, as a matter of fact his application 

Was registered at Si, No • 23 of the Receipt Register as 

is done in case of all applications. 

A copy of the Receipt Register is annexed 

hereto and is marked as Annexure - V. 

7. 	 That with regard to the statement made in 

paragraph 7 of the O.A. the answering respondents beg to 

state that it was a fact that the applicant had subiiitted 

a representation to the respondent No • 4 through the 

Principal, JNV, Niangbari and further the said represen-

tation Was examined and relied by the Respondent No • 4 

vide letter No. 1-52/98-NVS (SHR)/3860 dated 8.9.1998. 

A copy of the aforesaid reply to the 

representation is annexed hereto and is 

marked as Annexure - VI. 

8, 	 That with regard to the statement made in 

contd..: 
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paragraph 8 of the 0 .A. the answering respondents beg to 

state that it is not •a fact that the respondent No • 4 

has assured the applicant to issue call letters in his 

favour. The applicant never met the respondent No. 4 

with his representation dated 10.9 l998 and the assurance 

by the respondent No • 3 to walk-in interview on 14 .9.98 

is baseless. The applicant never contacted the respondent 

No • 3 and the respondent No • 3 had never assured the 

applicant for the issuance of any call letter on 14 .9.98 

enabling him for attending the interview on 14 .9.1998. 

The representation dated 10.9.1998 stated to have been 

submitted to the respondent No • 3 is baseless as the said 

representation has not been received by the respondent 

No. 3. 

9 • 	 That the answering respondents deny the 

correctness of the statement made in paragraph 9 of the 

0 .A • as it is absolutely misconceived • As a matter of 

fact the applicant was never directed by the respondent 

No.3 to meet the respondent No. 4 in order to enable 

the applicant to face the interview on 14.9.1998. The 

Respondent No • 3 is the Head of the Organisation and 

his office is at A-'39, Kailash Colony, New Delhi and, 

as such, the question of the applicant meeting the 

resporidetit No • 3 at 3:30 P.M • on 14 .9.1998 is totally 

contd.., p  64 
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baseless and trying to mislead this Hon'ble Tribunal for 

his sel. fish motive and sympathy. 

	

10. 	That with regard to the statement made in 

paragraph 10 of the O.A. the answering respondents beg to 

state that it is a fact that the applicant was called 

for interview during the recruitment y4j 	since 
that particular year there was less response as there 

was only one vacancy in the region. However, during 1998 

there were 10 vacancies and, as such, the response was 

high against the advertisement and as a matter of fact 

the applicant could not succeed along with the meritorious 

candidates and hence he was not called for interview as 

per the criteria. 

	

11. 	That with regard to the statement made in 

paragraphs 11 and 12 of the 0 .A. the answering respondents 

beg to iHention that it was clearly indicated in the adver-

tisement as explained in Para 2 that the Samiti reserves 

the right to evolve an eligibility criteria to scrutinise 

the application to minimise the zone of consideration to 

call cand&dates for interview and mere eligibility will 

not vest any right in any candidate being called for 

interview and Samiti ,  s decision in this regard shall be 

final • As a matter of fact the claim of the applicant 

contd. 
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for being called for interview is devoid of any merit 

as it stands clear from the advertisement. 

12 • 	 That with regard to the statement made in 

paragraphs 13 to 17 of the O.A. the answering respondents 

state tkat due weightage was given to academic qualifica-

tion and experience of the documentary evidence produced 

by the applicant. Hence the allegation of the applicant 

that weightage of his Educational Qualification and 

experience not being taken into consideration is absolutely 

baseless. 

13 • 	That wider the facts and circumstances stated 

above, it is respectively submitted that the application 

is devoid of any merit and the same deserves to be diemissed 

with cost. 

VERIFICATION .... 
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VEIFICATI0N 

I, Shri V 

presently working as 	•)Deputy Director, - Navodaya 

Vidyalaya Sangathan, Regional Office, Shillong do hereby 

solemnly affirm and state that the statements made in 

paragraphs 1, 2, 4, 8, 9, 10, 11 and 12 are true to my 

knowledge and those made in paragraphs 3, 5, 6 and 7 are 

matters of records, information derived therefrom which I 

believe to be true and the rest are my humble submissions 

before this Honble Tribunal. 

- -th 
I sign this Verification on this the 	day 

of eevP,  2001 at GUWaIiati. 

SIGNATURE 

$.vedava VdyaIaYe 

*.m_.  of HMma1 a%MrcO 'PoVeki*P 

at EdUP11Ufl 


